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Statement of Audited Standalone Financial Results for the
Quarterear Ended 31st March, 2020

i i i | — i Amaind in Lacs)
Noida Link Road, fl.l!ﬂjﬂ.ll' Vihar Phase | Exin, Delhi - 110021 In wiew of the continuing Covid-18 Pandemic, the Ministry of Corporaie Affairs [MCA) has vide SP-i: Possession Notice (For Immovable Property) e HF:.L rh-l:l[iate
Corporate Office: Block C, Sector 45, Gurugram-122003 its gircular dated May 5, 2020 read with cireidars dated April 8, 2020 & circular dated April, 13th SECURITY INTEREST (ENFORCEMENT) RULES, 2002 zartpdate | Tedr
Tel. No: (+91-124) 4354400 » Fax : (+91-124) 4354500 20:20) permitted the halding of AGM through Videa Conference or Other Audio-Visual Means [Rule &(1)] g1 Pant figures for | figures for

R . (AR In compliance wilth these Circulars and he redevant provisions of the Companies Act, , : Mo, cubars 3 months | curment period | previous vear
EI‘I‘IEI! s info@kamaholdings.com 2013 and SEBI [Listing Obfigations and Disclosure Requirements] Regulations, 2015, tha Whereas, the undersigned I:'E""E the Authorized officer of THE H-ARUR_I"'ITSW' BANK ended Er":liEI: ending
website : www kamaholdings.com upcoming AGM of the Company will be held on 311082020 at 930 a.m. throwgh VC/OAVM LIMITED under  the  Securilisation & Reconstruction of Financial Assels And 31032020 | 31032000 | 31002010

NOTICE As per aloresaid circulars, the Notice of AGM along with the Andual Repart for FY 2019-2020 Enforcernent af Securily Interest (Second) Act, 2002 (Act 54 of 2002) and in exercise of A m * M d'“ = e
has to be zent only by electronic mode fo those Membars whose E-mail Id are already powers conferred under secton 13(12) read with rule 3 of the Security Interest
NOTICE is hereby given pursuant to Reqgulation 29 read with | | registered with :he_lgﬂnmp:_!:_rf ﬂepc:;ta::gs._l‘rne l‘;u:-n;ﬂany Isﬁalm providing e-veting and {Enforcement) Rules, 2002 issued a demand notice dated 19.03.2020 calling wpon | |1 | Total Incoma from Operations 1141.02) 17794 | 1.563.10
; . ' remote e-voting facility to & its Membars similar 1o eardier praclices. : . - ; 2. | Net Profit!{Loss) for the period before tax
Reguia%lun 47 and qlher applicable provisions of the EI_EBI (Listing iy aniad 1.5 alrsia vesgiaterai with i Gt diis! Dlomositeuy: Miite aE AGM aliiip with the borrower (1) MIS Rudra Buildwell Projects Pvt Ltd, Regd. Office at D-53, Okhla (before Excentional andior Exiraordnay fems) (205,53 snat | 14013
Obligations and Disclosure Requirements) Regulations, 2013 | | annual report for FY 2015-3020 and login detads for e-vobing shall be sent o your registered Phase |, New Delhi - 110 020, {2) Mr Mukesh Hljurana, 5/0 Mr Ram Prakash 3. | Net Profi(Loss] for tha period before tax -
that a meeting of the Board of Directors of the KAMA Holdings | | email addrass. In case you have not registered your email ID with the Company! Depositary, Khurana, B-7, Extn - 100, Safdarjung Enclave, Delhi; (3) Mr Nitin Dua, 5/0 Mr Ram N iafter E b0 i et 205,53 a341 | 140132
imi i inter-al please follow below instrustions 1o register your email I for obtaining annual repert far FY | | Nath Dua, 85, Sector- 15 A, Faridabad - 121002 to repay the amount mentioned in the {TBr EXCASNA it EANSOTREr MG eIy - Lt
Limited will be held on Mﬂ?dﬂy: the 10th August, 2020 inter-alia, | | 5009 5050 and Iogin, Astails for s.veing oensh ha.ng Fagpirtly e (Rupees Ninety Lakhs Sixty Eight Thousands | |* |1t Profiti{Loss) for the period after tax
to approve the unaudited financial results for the quarter ended - = sl ! ]
EDmpEu fi 2020 9 Physical| 5end a signed request o Regisirar and Transfer Agents of the Campany, MAS | | Seven Hundred Forty Nine and Paisa Seventy Five only) within 60 days from the date | | %E:Eﬂﬁg;::;;ﬂg ?ﬁﬁﬁﬁf !Efml:l ) foRe | 110342
" holdi I ; . £ th SE atlested scanned copy of PAN Gard) for registering email address The borrower having failed to repay the amount, noticeis herebygiven 1o the borrower (after tax) and other Comprehensive
wwww.kamahoicings.com and also on the websites of the Bl Please send your bank detail with criginal cancelled chegue to our RTA {ie. MaAS | | and thepublicin general that the undersigned has taken possession of the propery Income {after tax)) (222.32) 66.62 | 1,103.52
Limited— www.bseindia.com, Stock Exchange where Company’s Services Limited, T3-1 2nd Floar, Okhia industrial area phase-Il, New Dedhi 10020 described herein below in exercise of powers conferred on hmiher under Sec.13(4) | g Equity Share Capital 589,51 580,81 580,81
shares are listed, i'f;;:;“t'ﬁ_giﬁ'g“s’ﬁl::'L':':'N";h CEFORE D7I08E0L0 of the said Act read with Rule & of the said Rules on this 30th day of July of the year | |7 | Reserves (exciuding Revaluation Reserve)|
for KAMA HOLDINGS LIMITED e — — : 2020 as shown in the Audited Balance Sheetof | 99785 |  997.85 | 1,282.25
/- E“rl':?‘t Please 5':'"1?5'5'9'”“7 ';'Epdnsltaél'l';lparl-'c'll ant {DF) and register your email address as “The borrower's attention is invited o provisions of sub-section (8) of section 13 of the Act, the previous yaar) 3032020 o320l 31032010
T M AHESHWAR) olding | per the process advised by DR, mrespectof ime available, to redesm the secured assels which reads as below 8. | Eamings Per Share {of Rs. 10/- each)
Bl ye Whole Ti i CEQ The Motice of AGM and Annual Repart far FY 2019-2020 will also be available on Company's {8) If the dues of the secured craditor together with all costs, charges and expenses (For contnuing and dscontinued c-pera{ims;n
R e (Whole. Time Dirsctar, websile - hps. e capitalrade.n/ and website of BSE Limited atwww.bseindia.com Memaers | | incurred by him are tendered to the secured creditor at any lime before the date fixed for (1) Basic (Rupees ber equily shae) (3.48) 1.41 23 76
Date : July 31, 2020 & Company Secretary) gg?.‘l{:u-lﬁ ﬂjEnﬁrT;rguL{E;Fﬁ LG shall be counted for the purpose of Cuorum undar sale or transfer, the secured asse! shall not be sold o transferred by the secured creditor, () Diuted (Rupees per equity share) (3.48) 1.41 21 76
INTERNATIONAL SECURITIES LIMITED For Gapital Trade Links Limited and no further step shall be taken by him for ransfer or sale of that secured asset.” TR
: CIN-LT4E380L 1993PLCO5 50534 ; . _ Sdi- The borrowerin parhculargnl:l tltte_:pu!:ul-;lngeneral 15 hereby caubioned not ko geal with 1) MoLeasing Business has been underiaken during the quartsr
Regd. Office ; 1411 ”ﬁrnﬁﬂﬁﬁ‘ﬁiﬁmﬂj"?ifﬁ?ﬁ?ﬁ”' Pesw Dalhi 210001 Eh“'zt:.#‘}lzuin . : : Er'_-'a .Illm:m the property and any dealings with the property will be subject to the charge of THE 2) The results were reviewed by the Audit Commities and thereafier taken on
 Fax No.- te: 31.07. ta i above g
Statement of Audited Financial Results for the Year Ended and o Lakhs Sixty EJg'ht Thousands Seven Hundred Forty Nine and Paisa Seventy Five | 14y r)ee for the quarteriyear ended 31st March 2019 have been regrouped wherever
Quirter: Endlos . on-3 ““mg:::‘sfwm f:arénmd ] only) and interest thereca. necessary to make them comparable with figures of the current quarter ended 31si
3i03i2020] 314 2201901 3 209{31-03- 20203 1-03-2018 | Description of the immovable Property ] darch, 2020 ’ : ; ) ;

PARTICULARS Audited | Unawdited] Audited | Audited | Audited | % % Entire Residential plot Mo: 2, Block — SO, Sector — 70, Noida, Gautam Budh Magar | | [4) As the Company is engaged in a single primary business segment, the disclosure
1] Total Income from operationa jnetj -ﬂﬂ_]? 13._3,‘._ BE 44 -?‘.?-’1._5!5 -125.35 District approximately admeasuning 407 40 sq. mts and bounded as below: requirement of Accounting Standard (AS-17) 'Segment Reporting' nofified under
2 E:l:mumslh?ammﬁ: i?iﬂmifw AVIGET | 1874 | 1357 [ 43636 | -324.58 | | SAT BABA msrmmf:'rmmliﬂ 1?,:%ﬁﬂﬁ;lfﬁﬁ'yﬁmm'm LIMITED Maorth - PlotNo- BH-30 South : 18.00 mt wide Road Section _133 of the E_cmpanies Act, 2013, read t-:ngeth_er_ with paragraph ?_ of the
| Nat Prafi | (Loss} for e period bafore Tax | -136.67 | -18.74 | 1357 | 43006 | 32458 Reg. Office : 33/36, Basement, Wiest Patel Nagas, New Delhi-110008, East : PlotNo: SP-02 West : Plot No: BH-38 ?gﬂpﬂ'“m:"”ﬁﬂ””ﬁl Rules, 2014 and the relavant provisions of the Companles Act,

(after Expeptional and for Extracrdinary items) 1 " s y i Emall Id | saibabecommercialz@gmail.com, Websie @ weww saibabainvest.coin are nolapphcaie.
4 Nal Prafi '-'EELl':ss: for the period afler Tan (after| 2817 | 1874 | 9838 | -32786 | -230.77 Tel : 011-41066203. Contact nao. + 51 TI0ISAEI41 Date : 30.07 2020 AUTHORIZED OFFICER 5] The above is an extract of the detailed format of Quartery / Yearly Financial Results
Excepticnal and jar Extracedinary Bms) . . B | R Extract of Standalone Audited Financial Results for the Quarter and Year ended 31.032020) | Place. Dely THE RS Vi BANE LIGHED filed with the Stock Exchanges for the Quarter | Year Ended 31st March, 2020 under
3 | Tolad Comprahansioe | for the pariod 2E8AT | -18T4 | BR3E | -3ETEG | -Z3DT Re. In La i h oy 1 i
:' lrf-m,:,far.; Pra _r-'?._ﬂ";jrrf: il n;ffﬂ"[a..er Farlicalars qJﬂ:'ﬂ" & ef::: E;:T;::;;“m? Regulation 33 of the SEBI (Listing Obligations and Disclosure Reguirements)
L] and Crber Comprehersivg Inoorma (afler x]] gndad Ended | months ended in Fegulations, 2015. The detailed format of the same is available on the Stock Exchange
6 | Eguity Share Capdal 00000 | 0040 | 300000 | 30000 [ 30000 (31103/2020) | (31/03/2020) | the previous year PUBLIC NOTICE wehsite (www beeindia.com) & Company's websita (www_ barvin.com)
| 7| Resanves (archuding Revakiation Reserve] as | 34166 | J6987 | 66653 | 166 | 66050 {31/0312019) u C NOTIC Bt : i i
shown in the Audited Bakance Shest of [Refer Notes Balow] (Audited) | (Audited) [Audited) For and on behalf of the Board of Directors
; E‘m'.l:-:us‘fﬁr:- —— ; Iln-llaj_l_h Infn;Tm f:nrgt Ep-aratinﬁni 40.47 123.10 47 4B Form No. INC-26 Placa - New Dalhi S, K. Murgal {mmﬂ;
N- \ .| MEL Froii Loss [ g pana 3 ; v
Iﬁﬂgﬁﬁ"ﬁfﬂémz&ﬂ o AP {balors Tax, Excéplional andior [Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014] | | Dated : 31st Juty, 2020 DIN : 00040348
{a) Basic 94 {52 3 085 TS __| Exiraordinary iems’} _ 1295.54) 1201.54) 3316 Befare the Central Government
() Ditdad 94 L83 131 1085 7.5 . Mt Prohil(Lass) lor the penod . 5 :
T before tax (after Excegional andior e o s Regional Director, Northern Region, New Delhi
[ & Fl 2 i _
1, The above audbed results for the quarter and year ended 51" March, 2020 has been revigwd by the | 17 ﬁ:lg?;ﬂm?nnﬂﬁn!r the period el e il In the matter of sub-section (4) of Section 13 of Companies KVB Vysy F;; Hﬂ:r“: u?;v'?hﬂ'anhﬂ!li:l‘:.
Audit commitbée and aporavad by the Baard of Direclors at tair respeclive maatings held an 30 July, fter taxiafier E ional andier Karur a Bank aster Fritnvina arg,
2030 The Finacial results for the year ended 317 March, 2020 has been audied by the satatucry Eg:;rgu:-ﬁ::r it:ﬁgptm“ o 955 B4 1901 .98 2375 Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the ! . g
Puaditces of tne Company 5. | Total Enmp:henaivle Income far : I 1 : 6 ; | a Har“"’ﬂ! h. New Delhi — 110 005
2. Tha aboea b= an axiract of the datsiled format of Audited Financial rasulls for the waar andad end the period [Comprising ProfitiLoss) Companies tlncﬂrpnratmm Rules, 201 SP-2: Possession Notice (For Immovable Property)
quarter ended an March 31, 2020 filed wath the siock exchanges under regulation 33 of the SEBI for the period (after tax) and other AND '
(Listing Obligabions and Disclosure Requirements) Reguiations, 2015, The ful farmat of the Autted Comprehensive Income(after tax]] (255541 | (201.98) 33 75 SECURITY INTEREST (ENFORCEMENT) RULES, 2002
kol it ol s i h e ook gl B 5 1 SRR e LIZEED] | In the matter of Pecos Exim Private Limited having its registered Pue M
: asiid. Y i ch : il 51 1] HiE i : il
e e Reserve) 35 shown in the Audited office at Office No F-11, First Floor, 5t. Soldier Tower, G-Block, Whereas, the undersigned being the Authorized officer of THE KARUR VY:SYA BANK
S Balance Zhest of the presious vear 154 &6 154 66 124970 - " : Ihi LIMITED under the  Secunfisaton & Reconstuction of Financial Assets And
_ Rajesv Kumar Gugta . Eaenmng Por Sthare fof 45,10 cuch) S S e L L e Enforcement of Securdy Interest{Second)Act, 2002 (Act 54 of 2002) and in exercise of
e pins ol oo - e e N T o Applicant | | powers conferred under section 13{12) read with rule 3 of the Security Interest
=== == 1. Basic : {2.27) {1.79) 0.0z riEf : : (Enforcement) Rules, 2002 issued a demand nofice dated 13.05.2019 calling upon
| INDIAN OVERSEAS BANK 2. Dilue @ar| (179 g0z | | Notice is hereby given to the General Public that the company | f " o e 4) ShriRaj Kumar Rathi, $/0 Punam Chand Rathi; (2) Mrs Akiti Rathi,

GOHANA RDAD, SONIPAT BRANCH
| {Opp. Om Petrol Pump, Gohana Road, Sonipat)

(APPENDIX IV)
POSSESSION NOTICE [(Rule 8{1)]
Whereas

The undersignad being the Authorised Officer of the Indian Dverseas Bank under the
Securitisation and Reconstruction of Financial Assets and Enforcament of Sacurity
Interest Act, 2002 and in exercise of powers conferred under section 13(12] read
with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 28.08.2018 calling upon the borrowers/mortgagors/guarantors
1. M/s Praveen Dairy Prop. Mr. Praveen Kumar S/o Samundar Singh
2. Mr. Samundar Singh S/o Risal Singh 3. Mr. Ashok Kumar 5/o Samundar Singh
4. Mr. Vinod Kumar 8/o Samundar Singh 5. Smt. Chandro Devi w/o Samundar
Singh. Address: Saraswati Vihar, Mehlana Road, Sonipat-131001 to repay the
amount mentioned in the notice being Rs.21,77,259.12/- as on 30.05.2018 with
further interest at contractual rates and rests, charges etc till date of realization within
&0 days from the date of receipt of the said notice

(1] The borrowears having failed fo repay the amount, notice is hereby grven to the
borrowers and the public in general that the undersigned has taken possession of the
property described hergin balow in exercise of powers conferred on himy' er under
Saction 13(4) of the said Act read with Rule 8 of the said Rules on this 30th day of
July of the year 2020.

(2) The borrowers in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject Lo the charge
of Indian Overseas Bank for an amount of Rs. 23,19,743.12/-a= on 30.05.2020 with
interest thereon at contractual rates & rests as agreed. charges etc., from the
aforesaid date mentioned in the demand notice till date of payment less repayments,
if any, made after issuance of Demand Motice. The dues payahbbe as on the date of
taking possession is Rs. 23,69,725.12/- payable with further inferest at contractual
rates & rests, chargas etc., till date of paymant,

(3) The borrowars attention |5 invited to provisions of Sub-section(8) of the Section
13 of the Act, in respect of time available to them, to redeem the secured assets..

1. Hypothacation of livestock of buffaloes, calves, dairy equipments, cattle feads
etc.

2. All that part and parcel of the property consisting of 1st part of land & Building of
total extent of 153.00 Sq. Yds situated at Khewat No. 543, 868 khata Mo. 675,1102
and Killa No. 58//9/2(4-13), 12/(5-17), Saraswati Vihar, Garhi Brahmnan, Mehlana
Road, Senipat and 2nd part of total extent of 200,00 Sq. Yds. at Khewat no. 434K,
Khata No. 539, Saraswati Vihar, Garhi Brahmnan, Mehlana Road, Sonipat within
the registration sub-district Sonipat and District Sonipat

Bounded Onthe North by - Plot Others, Onthe South by - Ram Kumar Saini Farm
OntheEasthy - Street, Onthe, Westby - Street

The abivwe & an extract of the datailed foemat of Quarerly and Yearly Financial Results flad with
the Stack Exchange under Regulation 33 of the SEBI(Listng and Other Disclosure Requiramenis)
Ragulatiens, 2015, The full format of the QOuarterdy Financial Regults are availabds an the websites
of the Sock Exchange (www. bseindia.com) and the Company {www.saibabainvast.co.in].

For Sal Baba Investment and Commercial Enterprises Limited
i
Jigar Bhadresh Gandhi

Whobe Time Director

Date: 3170772020 (WTD)
DIN: 07910717

Place : Naw [Dalhi

HINDUSTAN ADHESIVES LIMITED
CIN:LT4Ba90L1586PLOT1 1
Ragd, Off. : B-1'2 Satdarjung Enclave, Delthi -110029
Tel 41650347, Fax no, 011-26191354
Email 1D infai@bagla-group.com, websie sww. bagla-group.com

Statement of Awdited Financial Results for the Year Ended and

Quarter Ended a3 on 31" March, 2020 | Rs. im lacs |
Quartar ardad Yeir Entlisd
M 220195032019 3105-2020:31-03-201
FARTICULARS Audited |Unaudited, Audited .ﬂudﬂtﬁ Budited
1| Total Incarme from operasons (e} 3372 | 4174 | 4307 | 58Tz 14,238
2 | Met Profit{ {Loes) for the panod {bsfora Tax, (248} 24 247 &4 | 355
f||:|3.-|:]1|:,|:'|al and .';lr_En‘.:@Qﬂ,‘.’ll:.‘.?r:,l ilEII‘.ﬁ:I 1 ) ) ) ]
3| Met Profit { {Lces) for the paricd before Tax (28} 234 27 ET4 | 355

{pfter Excepional and lor Exraordinary fems) I
Enceplemal ard or Exiraaninary llems) |
§ | Total Comprehensiva Incoma for the penicd B T 41 G54 | 27
[Compniging Pralil 1 (Logs) bar @ pliod (aler
fane) and Cthar Comprahansiva income (after ] ) ] o |
Exquity Shiare Capilal iz M2 ald 812 512
Reservas [excluding Revalusion Reserva) as - - - - 2420
sharam in the Audiled Balance Sheel of
Previous Yearl .

B | Earrirgs per shane [of Fs, 00each)

tfor cantinuing and discontiruad oparations)

==l | £H

& | Met Profit{ {Loss) for the period after Tax [afier| 66 | 234 4| | ;|

Description of the Movable/Immovable Property

1) Basic 1.02 4567 0,84 1280 463
it Diluted 1.08 457 0.84 {285 | 4 63
Mate

1. The abows finzncial resulls have been reviewad by the Awsdit Comeitbes and taken on necard by the
Board of Directors of tha Company &l their maetng held on 20.07 2020 and the Statutory Auditor of the
Company bas sgued thelr Limited Resview Report on the same,

2. The abava is an exiracl of the dataled format of Quartery Financial Resulis filed with tha Metropalitan
Slock Ewchiange under Regqulation 33 of SEBI [Listing Obdgatiors and Discloswe Requiremsants,
2005, The full farmnat of the Quatedy Fmancial Fesulls ame availabe on the Melropalan Shoc
Exchange websile Slock Esxchange websdas, namaly The Bombay Sock Exchange Limiled -
‘www.baindia.com. The Caleutia Stack Exchanos -aww.cse-india.com and the Company's websss-

W, o - roL. com, Far & an behalf of the Board
Hindustan Adhesives lmibed

Edi- Sdi-
Flace ; Dadhi Arnit Kumar .5 Bagla
Date : 30.07.2020 Director Maraging Direchor

proposes to make an application to the Central Government under
section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in
terms of the special resolution passed at the Extra Ordinary
General Meeting held on Monday, the 13" day of July, 2020 to
enable the company to change its Registered Office from “National
Capital Territory of Delhi” to “State of Haryana”.

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either
on the MCA-21 portal (www.mca.gowv.in) by filing investor
complaint form or cause to be delivered or send by registered post
of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional
Director, Northern Region, Ministry of Corporate Affairs at
B-2 Wing, 2" Floor, Paryavaran Bhawan, CGO Complex
New Delhi—110003 within fourteen days of the date of publication
of this notice with a copy to the applicant company at its registered
office at the address mentioned below:
Pecos Exim Private Limited
CIN U45200DL2007PTC159359
Office Mo F-11, First Floor, 5t. Soldier Tower, G-Block,
Community Centre, Vikas Puri, New Delhi 110018

Email: pecosexim@gmail.com
For and on behalf of the Applicant
Pecos Exim Private Limited

Sd/-
Date: 29.07.2020 Manoj Vasant Somvanshi
Place: New Delhi Director

(DIN —06454734)

s e s

e e ———

Place: Sonipai Indian Overseas Bank

PUBLIC NOTICE

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the
Companies (Incorporation) Rules, 2014
AMND
In the matter of B.M. GRAPHICS PRIVATE LIMITED having its
registered office at Office Space No. 120, First Floor, Sundram
Tower, Plot No, 22-23, DDA Community Centre, Paschim Vihar,

New Delhi-110063
AP plicant

Motice is hereby given to the General Public that the company
proposes to make an application to the Central Government under
section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in
terms of the special resolution passed at the Extra Ordinary
General Meeting held on Monday, the 13" day of July, 2020 to
enable the company to change its Registered Office from “National
Capital Territory of Delhi” to “State of Haryana”.

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either
on the MCA-21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send by registered post
of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional
Director, Northern Region, Ministry of Corporate Affairs at
B-2 Wing, 2" Floor, Paryavaran Bhawan, CGO Complex
MNew Delhi= 110003 within fourteen days of the date of publication
of this notice with a copy to the applicant company at its registered
office at the address mentioned below:
B.M. Graphics Private Limited
CIN UeS9230L1991PTC316020
Office Space No. 120, First Floor, Sundram Tower, Plot No. 22-23,
DDA Community Centre, Paschim Vihar, New Delhi-110063
Emnail: bmgraphicsp@gmail.com
For and on behalf of the Applicant
B.M. Graphics Private Limited

Sd/-
Date: 29.07.2020 Manoj Vasant Somvanshi
Place: New Delhi Director

(DIN —06454734)

PUBLIC NOTICE

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the
Cempanies (Incorporation) Rules, 2014

AND

In the matter of MALDON DEVELOPERS PRIVATE LIMITED having
its registered office at Office No F-11, First Floor, 5t. Soldier Tower,
G-Block, Community Centre, Vikas Puri, New Delhi 110018

......... JApplicant
Notice is hereby given to the General Public that the company
proposes to make an application to the Central Government under
section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in
terms of the special resolution passed at the Extra Ordinary
General Meeting held on Monday, the 13" day of July, 2020 to
enable the company to change its Registered Office from “National
Capital Territory of Delhi” to "State of Haryana”.

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either
on the MCA-21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send by registered post
of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional
Director, Northern Region, Ministry of Corporate Affairs at
B-2 Wing, 2" Floor, Paryavaran Bhawan, CGO Complex
New Delhi-110003 within fourteen days of the date of publication
of this notice with a copy to the applicant company at its registered

office at the address mentioned below:

Maldon Developers Private Limited
CIN U70102DL2007PTC162466
Office No F-11, First Floor, 5t. Soldier Tower, G-Block,
Community Centre, Vikas Puri, New Delhi 110018
Email; mpmdpl@gmail.com

For and on behalf of the Applicant
Maldon Developers Private Limited

Sd/-

Date: 29.07.2020 Manoj Vasant Somvanshi
Place: New Delhi Director
(DIN —06454734)

FORM &
PUBLIG ANNOUNCEMENT

(Undaer Ragulation G of the ar
Resalution Pre

FOR THE ATTENTION OF TH

y Board of India (Insohvency
ons) Regulatiens, 2016)
EDITORS OF IMPERIAL FASTMERS PRIVATE LIMITED
RELEVAMNT PARTICULARS

WIO Saurabh Rathi; (3) Mrs Sonal Rathi, W/O Udit Rathi; (4) Mrs Divya Rathi, WO
Shrivardhan Rathi; (5) Mrs Sushma Rathi, W/O Raj Kumar Rathi, a8 are R/IO 26 A
sadhna Enclave, Malviya Magar, Mew Dalhi- 110 017 to repay the amount mentioned in
the nolice being Rs. 1,24,97 942,57 (Rupees One Crore Twenty Four Lacs Ninety
Seven Thousands Nine Hundred Forty Two and Paisa Fifty Seven Only) within 60
days from the date of raceipt of the said notice.

The undersigned being the Authorizad officer of THE KARUR VYSYA BANK LIMITED
under the Securitisation & Reconstruction of Financial Assets And Enforcement of
Security  Interest (Second) Act 2002 (Act 54 of 2002) and in exercise of powers
confermad under section 13(12) read with nule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 13.05.2019calling upon the borower
(1) Mr Srivardhan Rathi, 3/0 Shri Pradeep Rathi; (2) Mrs Akriti Rathi, WO Saurabh
Rathi; (3) Mrs Sonal Rathi, W/O Udit Rathi; (4) Mrs Divya Rathi, W/O Shrivardhan
Rathi; (5) Mrs Sushma Rathi, WO Raj Kumar Rathi, all are RO 26 A Sadhna Enclave,
Mahviya Nagar, New Delhi = 110017 to repay the amount mentioned in the nofice being
Rs. 1,06,71,304.45 (Rupees One Crore Six Lacs Seventy One Thousands Three
Hundred Four and Paisa Forty Five Only) within 60 days from the date of receipl of the
said notics.

The borrower having failed 1o repay the amount. notice is hereby given to the borrower
and the publicin general that the undersigned hastaken possession of the property
described herein below in exercise of powers conferred on himiher under Sec.13(4)
of the said Act read with Rule 8 of the said Rules on this 30th day of July of the year
2020

“The borrower's attention is invited to provisions of sub-saction (8] of section 13 of tha Act,
Inrespect of ime avadable, lo redesm the secured assels which reads as below:

(8] If the dues of the secured creditor together with all costs, charges and expenses
incurred by him are tendered to the secured creditor at any time before the date foed for
sale or fransfer, the secured asset shall not be sold or transfemed by the secured creditor,
and no further step shall be taken by him for transfer or sale of that secured assel.”

The bormowerin paricularand the publicin general is hereby cautioned not to deal with
the property and any dealings with the property will be subject 1o the charge of THE
KARUR VYSYA BANK LIMITED for an amount Rs. 2,31,69,247.02 (Rupees Two
Craora Thirty One Lakhs Sixty Nine Thousands Two Hundred Forty Saven and Paisa
Two only)and interest thereon.

|_ Description of the Immovable Property ]

Mon-agricultural vacant land measuring about 4 bighas 16 biswas, comprisad in
Mustad Ni, 98, Kila No, 13, Min [2-8), situaled in revenue estale of village Dera
Mandi, Tehsil Hauz Khas, Mehrauli, New Delhi and bounded as below:

Morth : Cthers Farm Houses douth : 20rwide Road

East : Remaining portion of said property

Wast: 20° wide Road / Malhotra's Farm House No 66

Date - 30.07 2020
Place: Dedhi

AUTHORIZED OFFICER
THE KARUR VYSYA BANK LIMITED

1. [Mame of Comparste Debior Imperial Fasinars Privata Limitad

2 |Dateofincomporalion of Corposate Debbor | 2900451982

3. |Awihority underwhich Corporate Debdoris | Registrarof Companies-Dedhi
inconparaded | ragistarad

4. |Corporate ientification Mo, of Corporate | UT4E00L1082PTCO13567
Debtor

tnf

Registarad Offica - 1092, Shiv Mator Market.
Bara Bazar, Kashmare Gate, Delhi-110006
Faclory/Carporata Offica Addrass : Bahramgur
Fioad, Khandza, HSIDC, Udyog Vinar, Phase Vi,
Behind Haryana Romdways Warkshap
Gurgaon—122001, (INCR) Harvana, India

Addrass of e ragisterad office and
principal affice (if any) of corporate debior

& |nsalvency commencement dake in respaci

of Corparate Dablor 29720
7. |Estirmated date of cosure ofinsolvency 2017202008, 160 days from the date of
resohition process commencameant of CIRP baing 23072020
8. |Mame and registration number of tha Saryam Goel
insohvency professional acting & interim Reg. No.

resolution professional IBEPA-DP-M01 380201 7-1811 D347

3. | Address and e-mail of the intedm resciution
professional, & regstersd with the Boand

Address: Unit No. 110, First Floar, JMD Pacific
snuare, Secior 15, Part I, Gurugram, Haryana
-122007, E-miail: goglsanyam@omailcom

Address: UnitMa. 110, First Floor, JMD Pacilic
aquare, 3ecior 13, Part 1, Gunagram, Haryana
-123001, E-mail: cirp.imperial@gmail .com

10, | Address and a-mall lo be uzad for
correspondenca with the intarim resalution
professional

11. |Last date for submission of claims 12082020 e 14 days from the date of

commencement of CIRP being 25,07 2020,

12.|Classes of cradilors, iTany, under clausa [b) | Mo class of Credior could ba datarmined at this
of sub-section [34) of seclion 21, ascertained stage
by the interim resolution professional

13, |Mames of Inzolvency Professionals identified NotApplicable
o act a5 Authonsed Represantativeof creditors
In & clags (Three rames for each dass)

14, |(a} Relevant Forms and
(b} Details of autharized reprazanlalivas
are avadable at

Web link:
https:dhwww ibbilgov nhomaldownioads
Phyzical Address : Unit Mo 110, First Floor,
AT Pacific Square, Seclor 15, Part B, Gurugram,
Haryana-122001

Place ; Gurugram

i@ @

-
¥
o

Miabos 15 haraby given thal tha Malional Comipany Law Tribunal has arderad tha commencement
of a corporala insolvency meolulion process of the Impenal Fasiners Private Limited on
200072020,

The creditors of Imperial Fastners Private Limited, are hereby called upon ta submit their claims
with praaf on or before1 208202000 the intedm resciubon professional atihe eddress menfioned
apanat anlny Mo 10,

The financial credfors shall submit thedr claima with proof by electronic means only, All other
craditars may subemit the claims with proafin person, by postor by elecironic means

Afinancial credibor belonging ba & class. as ksted against the entry No. 12, shallindicale its choice
af aulhonssed reprasantative from among the thres insolvency prodessionals listed against enlry
M. 13 40 act as authorized representative of the class [specify class] in Form CA NotSpolicable

Submession of fales or misleading proofs of claim shall attiract penallies.

The submission of proof of claims should be made in accordance with Chapier IV of the Insohency
ardd Bankrupicy Board of India (Insalvency Resclufion Process for Corporate Persons)
Ragulations, 2016, The proof of daims is fo be submetted by way of Tobawing spacified forms:

Form B for claims by Operational Creditors except Workmen and Employess;

Farm C far claims by Financial Crediors;

Farm CAlor clarms by Financial Cradioes ina Class

Form D for claims by workmen and Employess

Faorm E for claims by Authorized Representatives of Workmen and Emplovess

Farm F farclaims by Craditars athar fthan Financisl Creditors snd Operationa! Creditons

Sanyam Goel

Date : J0TI2020 interim Resolution Prefessional

Reg. No. IBERIPA-GDZNP-HO01 J22017-18110307

PUBLIC NOTICE

Form No. INC-26
[Pursuant to Rule 30 the Companies [Incorporation) Rules, 2014]
Before the Central Government
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the
Companies (Incorporation) Rules, 2014
AMD

In the matter of JARROW IMPEX PRIVATE LIMITED having its
registered office at Office No F-11, First Floor, 5t. Soldier Tower,

G-Block, Community Centre, Vikas Puri, New Delhi 110018
s Applicant

Notice is hereby given to the General Public that the company
proposes to make an application to the Central Government under
section 13 of the Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the Company in
terms of the special resolution passed at the Extra Ordinary
General Meeting held on Monday, the 13" day of July, 2020 to
enable the company to change its Registered Office from “National
Capital Territory of Delhi” to “State of Haryana",
Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either
on the MCA-21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send by registered post
of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional
Director, Northern Region, Ministry of Corporate Affairs at
B-2 Wing, 2" Floor, Paryavaran Bhawan, CGO Complex
New Delhi— 110003 within fourteen days of the date of publication
of this notice with a copy to the applicant company at its registered
office at the address mentioned below:
Jarrow Impex Private Limited
CIN U51905DL2007PTC162464
Office No F-11, First Floor, 5t. Soldier Tower, G-Block,
Community Centre, Vikas Puri, New Delhi 110018
Email: jarrowimpex@gmail.com
For and on behalf of the Applicant
Jarrow Impex Private Limited

Sd/-
Date: 29.07.2020 Manaoj Vasant Somvanshi
Place: New Delhi Director

(DIN =06454734)
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New Delhi &
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DEM

FOODS LTD.

CIN: L15311DL1993PLC052624

Registered Office: B377, Roshanara Road, Delhi-110007
Phone No.: 011-23826445, Fax No.: 011-23822409
Email: dim@dfmfoods.com, Website: www.dfmfoods.com

NOTICE

Pursuant to Regulaticn 22 read with Regulation 47 of the SEBI (Listing Obfigations
and Disclosure Reguirements) Regulations, 2015, Motice is hereby given that a
meeting of the Board of Directors of the Company is scheduled fo be held on
Monday, August 10, 2020 1o consider inter alia the Unaudited financial results for
the guarter ended June 30, 2020,
For further details, please visit the website of the Company (waww, dimloods com),
BSE Limited (wwwbseindia.com) and Mational Stock Exchange of India Lbd,
{wwtw nsaindia.com).

For OFM Foods Lid.
Place: Moida Sdr-
Dated: 317 July, 2020

Company Secretary
T Bifes™ fafids @“_,“,HW
I[tﬂla-]rg"-d'-f: L8921990L2000PLC104770)
wofiga wrafey: & fafm, daee iR faere.
O o 236 9 237, fadm o4, =,
Amer e ¥rg Hﬂjﬁ?ﬁtﬁﬂ1mﬁm faeeii—110001
Fie s =iE d, TFeT 45, THOH—122003
TYHTY T (+91—124) 4354400 * Haen: (+01—124) 4354500
L info@kamaholdings.com * daumgs: www.kamaholdings.com

<=l
Add (g aegand g9 asdimww wdend) fAfraw, 200 @
FranmEet 20 & @iy glag Famgd 47 o9 A 219 91y 3
WEEE & e ¥ vag g g fE @ & s sifees
foifes & s w9 71 o5 S9N, 10 37T 2020 T 3T AT
d afafan, 30 97 zo0z0 &1 WA R @ smsdlin e o e
faram v arpies o s S Bftan §)
g WHAl wEet @t daarge sule www.kamaholdings.com wd
i Ui @) JauEe @@ wEE @ S gdes E doed fafve
www.bseindia.com 7% 41 9721 # |
w wnn glifes o faids

wdlo / —

Ul HETad]
I AT (ot wifere P, gem Ba aferd
fems: a1 o[od, 2020 Tq FEED AEE)

\

[ AT o [HeS

e : L14101UP1977PLCO21546
Tsilehd e : 8, USRI TRAT, Rahediae-203205, STl ga<ery, 3.9.
FHUNE T : 3MERA B1=7, 16, s g Fex, T T, 72 fGeei-110046
AT : +91-11-47119100, -9 3MEST : investor@orientbell.com
JadEe « www.orientbell.com
IrERNent o T gEe
(FAAT Wt Sfeerdl IRReRent o eard ) frerorer foram aem daror e ®
Ffaarel YR T SR

g YA FHURe HE WA, T2 foeet gR iftrgfaa e fram qen wRemor syt
(e, sfifee, S qen Rve) fammeet, 2016 T Temama weifea (‘' fremmEet’’) & @
ofed wEE i, 2013 % wraHH % e # < S
3 e 3= 9l & WE-WA I URYET § T WA T 1 YIEEH A © fored
h5 TR R TNy frores e qon e ff (Esdiu®) § S IaR 91q st qeh,
IRRYRE! I AT TS UG feRam T3 A1 Sra T Iga foha T |
TITAR, I IFRYR! & U 37k FqH IqTed T TR SAFATG a1 91 & T & fem
uRyed ¥ ford o 2012-13 W MWW 3TYCT/ITEEFA & 3R 30 ISR S 0 & ded
EEHUE § 3raRd €1 A3 € | el 3 SR § 3raRd €1 & fog st TR SereRent
AT IR} T fIeRoT 319t JeEEe www.orientbell.com W 3T9eE R & 1
ITYH <k 3Melih H U0 T YAREReh! 9 ford o 2012-13 § 3 & fAC s1ge @i <
T ¥ 14.08.2020 Tk FHEHI/ZTH RER & IR AT hA b1 e fhan S & i
IR YR SELUUH § 1=aRka 7 ford ST | o & € fop afe st 2 IRReR & o
TTE/3TEEA e T BT § At et shiera e # aftfa fra gfshen @1 srgare e o
HIE e I G 9 IRl W STEEHNE § SraRa R o forg arex gnft e dfi
i frefafea © -
i) 3 IR Sifoer urEw § o1ika § : gwiiche IR YA & FREA 11 92 39 SmEEUew

T 31RO T
i) afE IR Siite yrEw § o1ika ¥ : TS o it B Y e | IeRT T TR A

1 fdw 3
FUA A € o T IR W B aTel T TS O, ATHIR off SMESUT® | 3R sl |
[l YERURHT W ITIH WG R 2 S a0 THI-THT R I TUST A0 1 S
X 1 AT B
g ot e fean s foF i faml & SgaR eEEiuE # el R iR T8 e W
A I T T, A DI 2N, BT T i Fraei o qed FeiRa ufran w1 e we-
% SMEEHIUE IrehRor § q: e foRan S Wehd €
T oo W R SISt B9 TS A HEAT o SRR qAT IR R Toie By
THHTE IR TR T A, Ife iRt 9 fa., th-65, 92 aw, iEen sveieaa
R, wei-1, 7% foeeti-110 020, AW @ +91-11-41406149, 3-9a : admin@mcsregis-
trars.com. T T HY |

T SR S fatee

el /-

WE ;T Tt TRYT HT

[ YRa fearen qen feenferan dea (HiaRe SAfwmal & fau fearen g ufwan)

l\ﬁfar 31.07.2020 mﬁvﬁa@%@a’\w)

fafr=m=, 2016 & faf=aq ¢ & fad]
TRTE wREad uEde fafies & el & eamret

SHIRIT BRETH ¥ 33? e S
29.04.1982
h HAT ISTR- Qo]

1. |*RMAE RUTERE <kl ATH

2. |hTIRE FITEMReh b [HIHA bl Al

3. |98 Gkl TSk A <h[URS RUTYNS
fmfira/dsiea ©

4, |hMRE YgdH HEA/MURI HUTHRS  <hl
fafies amfaferes Team @&

5. | hMURE U <h USilchd shiAeTd AT GUT| Usilehd shiAlerd: 1092, [Td HIEX Hiche, SISl aNI,
wETed (A R BT A U FHYH e, feeei-110006
Theel/hTdice hTATETd I TaT: SEHRR IS, TSI,
TEUESTEREE, Sem foer, Tt VI, gRamn Jsas
AT F U, TeTa-122001 (TTEHIR), R,
IRA

29.07.2020

U74899DL1982PTCOLI5567

6. |RTORE HUIEReh <h WS H TGdlell 3R 8H
o fafar

7. | Teaetn Tare Ioha o WHIGH hi STJHIG T

25.01.2020 37T WIMEIRYT 3IRXH B bl [d1eT
29.7.2020 ¥, ¥ 180 f&=

8. | 3TART TR GheIct b ATH, Tofieheul HIH T
e, S SARA U Whv e o ¥ H | UST. He
HERA © IBBI/IPA-002/IP-N00138/2017-18/10397

9. |9l | =1 Ysfighd AARH TS HhITeA b1 [Uell: IS F. 110, YW e, SICAS! Uiltheh TR,
9T Uel S Y15, U 11, T, ERAOM-122001

$-Aa: goelsanyam@gmail.com

qal: FHE H. 110, IIH q, SCAS] UTHItheh TRIR,
HeT-15, W 11, UM, BRATM-122001

$-Ha: cirp.imperial @gmail.com

12.8.2020 A HAZHRUT ARA B bl 1A
29.7.2020 ¥, & 14 f&A

TH =ROT H sheleX whl iz ol GHREA el [hAT T
7

10. | 3TARYT TG I3 o A1 TAMER oh (od
I T ol gal 9o S

11. | STl ST oA bt SifaH faf

12. | eI 1 a0 1S g B, TN 21 i 39 °RT
(6T) & 3UsY () o 3idid, ARy g
TIhee BN gHREa femar

13, | 7RGl =1 H Sheled < YIHehd YA % &9 §
& A & T wgEE R T gAted=
YThYTE 1 A1 (e o | A )

14. | () Fefed 997 q2
(@) wiftrepa gfaffee 1 feeror Suerey &

EUEE

oa fefeh: https://www.ibbi.gov.in/home/down-
loads *ffdes wam: e F. 110, 9w 7@, SUAS]
fafther wRrer, WX 15, We 11, X, eiamm-
122001

TAGERNT Yfad foran S © o T et faftr aifrenson 3 29.7.2020 &1 sHIRTE wRe-d UEee
fafiree & ol H HURe TaTea=4r TRaTd Ufsha Y& A I A fea 7

TEfEE B e fafhee & wetedl i fdw foon siar ® foF e 9. 10 § aftfa 99 X siafky
TS YIRS o 919 12.8.2020 I A1 IHH & 30 ST T FHIOT ST L |

FIEAIRIIA heled had eigei=eh Tgid & € 319+ T T JHIT ST e Wehd ¢ | 3T A
heed AfRTTd, STk SR 3TeTal S ek HIETH! & 379+ Trel <l YHIUT STHT oY Fehd © |
gfafte €. 12 & 9y FA Eles R avf @ deifta fasi ey yoa 9w & o o uifikd
yfaffy &% & # &l A & o (o ffde %) ufafte 9. 13 % aay gEes 91 sea=a
itheTell § 9 Wiferhd Sfaffr o6t o1t T R g

T T Tl e W THIUN bl STHT i T efed fohan ST Fehal B

A T GHOT 9IRA fearen qen feanfamn ded (ke Sfma & fOF feaen g gfwa)
fafemE, 2016 % TR IV % AR S R ST | <@ o1 gamn fe fafafdse gust # s fordr
TR B

YO it HiHE qon FHERE! hl Bledh? MRIA heled R < b fod;

o= i fordia sheie’l 51 9 &% ol

o= die: fordt ot # fercfiw Sheiedl sr1 9@ & o,

YU St il T HH=IRAl FR S & ford;

U= §: i qr wH=RE % R Wit wfafiet s s R T e % o

Y9 TF: ol sheieRl aen SReme sheledl & SIfaRed sheiedl R 9 & a3 |

T/~

wIw e

fafr: 31.7.2020 ST T Uk
W TeuH Ustt. .. IBBI/IPA-002/IP-N00138/2017-18/10397

www . readwhere. com

frfa =t

afgd |

BT AH

TR T At ARt

A

iR () AN () R AR F GAYTAH § R T o R, TIERT FoaR(F ) /SAF (A ) T ST 61 g1 & St § foF sreiewaer]
= wfua Frwl o fram 8 T 9 o Wiy ufed wfva st ot uRT 13(4) % d8d 39 IS YRkl o STAN § A afvid S W 30 @, 2020
I e R o B
THSIGR/STHT hl faRIS T F U1 AT i TAERT S & 1Y IR 7 i & =dra- of Sl © iR T o @ fFel YR 1 Geewr
frefafaa @ & foeg 9Tet s 9 31 =99, anTd, 99RI SNfe 3 sifafea e aftfa affr &g =1 S % 99R 1 fae g

gfea TRaE w1 gem % T Sucss awa W & uRued § weier/Smdi(A) w1 oA i s arT 13(8) SR Mt fRaAn S €

IR O 1 R ) B |2 B 2 B 7451 021 it

AR ¢ T 3,13,25,184.11 (T FIS e G T=d| G 1 THE 9, Hae TRAT 7500 T Wi, AT 420
Td TRE 99 917) %, 56,21,328.53
(TT DU A TFhIT TSR 14 A 1T T fovoH| T usiienwor i #, el : 3w« Tgeh, < - wie 9,
¥ A1) H HEER qA 5 WE, 2019 W TAST S| W-12/5, T : Wiie W, THHUH-41, U= : e F. THHTH

Canara Bank
A Gt of braia Lincleriaking)

Safer, STeETTeRt ‘IMW!M (2002 &

Te gAfaie qen gfayfa feq (wad=) fem 2002 % w3 % @ afed 9RT 13(12) % 98 U WAl o SUART H hT ek T Afghd TR
B & A Feer(H) A Hiod Fa Wil & 60 Al F fior ga # fafea affn 1 gafraE w % fae wed gu fefatea fafn w wi e

ﬁm.ﬁﬂa iy, WTIT,’ Eﬁ'érrUTr—121oo1’

L1 3 L
@t fatar
14.05.2019
e ht
fafr
30.07.2020

wHel HIA ht fafdr

ey, T e SSifraf we Saed g.fa. & T W,

39

oI

e

o bV
il ¢ e 3?1

f.Tnm—rr—rrﬁ'?mf—rrfq?—q

1SN B

0% oSS e SRV i N, T

mnv lﬂ:uﬂlmmthlﬂmﬁwﬁlﬁﬂhﬂwnﬂ
R BB . E & - EE E _§

w| e wrs fasmi s o
] 3.06.2020 | 31.03.2030 | Do.0w 2019 | 310k 2630
{ wrrietig ) | ¢ whiwEe ) | (i ) | ( eaci
1. | v B o ww (AR) FRT FRT 4.3 .o
1. | =i W A ws EmmE ) (w, T e {153) .78 3 %
we e serarm A )
3. | v A ek afn i ey o v () ( i Lbé {153 1.7 254
U T T W)
v ® wy ol w dm wE e 1.2% { 1.57) 3 3 |
i ek vk ek £
5 ;ﬁuirvﬂ?ﬁqum[m# 1.35 443 L3 70
o (my & we) o) W o
ISR W (T W) W i W
& | vhed W o (sl T e-w o) | 50 £5.00 50,00 5 00
s EeaEs i o
§ | son S W (pdom) (o e
v i) (o w e el i) (i
I
qﬂjﬂﬂ.r 1) 0.7% {037 ) el WLF

T firtw a0 W, 2030 W1 T frene w Py H"'l‘um'l'l‘-'h*!u"l‘wrn‘ﬂ
Wiz wirh o ol oft mi B sl vl W 30,07 2020 W s Pk @ il o b
# wpifen ol framd o form oy &) il ofiorm el & wificliow At o oim
erilien & wnids Teg o vk B

3. aryes Pparm oy | el W el ) e preerre et Pl 0045 W P
1) W wiwrim dr are f orfiee A0 W, 2020 W o Pamft & S et Sk ofemd &
foarn wrey e & T 00 Wm, 2000 W e Peenft W P il feie ol W
ﬂ"‘!'ﬂﬁﬂ'l'ﬂﬂ'ﬂ'l'mﬂhﬂﬂ![wwwb-mndm:mﬁmﬂﬂﬁﬂwlmm

rahar com) W1 sl T W wh o ———
Pt 30073000 - WY R
varra, qy vl PR T

GOBIND SUGAR MILLS LIMITED
CIN : L15421DL1952PLC354222
Regd. Otffice : Birla Mill Complex,

P Q. Birla Lines, G T Road,
MNear Clock Tower, Kamla Nagar,
Naorth Delhi - 110007
Email : ig.gsmi@adventz.com
Web | www_zuarisugar.com

Pursuant to Regulation 47 readwith

Regulations 29 & 33 of SEBI (Listing

Obligations and Disclosure

Requirements), Hegulations, 2015

natice is heroby given that a moating

of the Board of Directors of the

Company is schaduled to be held

on Saturday, August 8, 2020, inter

alia, to consider, approve and take
on record the Unaudited Financial

Results of the Company lor tha

quarter anded 30th June 2020.

As required in terms of Reg. 46 of

Listing Regulations, this notice is also

available on website of the Company

at www.zuarisugar.com and website
of the Stock Exchange at www.mselin.

For Gobind Sugar Mills Limited
Sdj-
Gaurav Dutta
Company Secretary
Place : Gurugram
Data : 01.08.2020

RAGHUNATH INTERNATIONAL LIMITED '

CIN Mo.: L52312UP1994PLC022559

Registered Office : Mandhana Bithoor Road, Village Choudharipur, Bithoor, Kanpur, Uttar Pradesh - 209 201 " " "
Tel. No.: 011-23852583, Fax No.: 011-23852666 WhllSt Care 1S taken prlor to
EXTRACT OF STANDALOMNE AND CONSOLIDATED FINAMCIAL RESULTS FOR QUARTER AND YEAR ENDED ON 315T MARCH 2020 0 |t |S not oss|b|e tO venfy
STANDALONE CONSOLIDATED & M acs) , by P ,
Quarter Quarter Quarter|  Financial Quarter Quarter Quarter|  Financial itS contents. The |nd|an
5. ended andad ended Year andad ended anded Year .
4 PARTICULARS Bl St Express (P) Limited cannot be
S1.0E.2020 131 12,2009 ] 31032019 31032020 | 310320200 31122019 ) 31.03.2019] 31.03.2020 :
Audited |  Unaudited Audited Audited Audited] Unaudied Audited Audited held resp0n3|b|e for SUCh
1. | Total income from operations (net) - 2 : ~ - : - ; contents, nor for any loss or
2. | Net Profit/{Loss) from ordinary activities after tax 291 3.462 fi.756 18.587 2.931 3.462 B.756 18.587 .
3. | Met Profiv/{Loss) after tax (atter Extraordinary items) 293 | 3462 B.756 18.587 2 931 3.462 6756 | 18587 damage incurred as a result of
4. | Minority Interest (Share of profit/{loss) of associates)* - - 7.976 8.736 21.135 54.768 ' : '
3. | Met Profit/{Loss) after fax and minonty interest™ 2.9 3.467 B.756 18.587 10.807 12.198 Ar.891 T3.355 transacnons Wlth Companles’
6. | Other Comprehensive income - - : - : - : : associations or individuals
7. | Total Comprehensive income for the period 2831 1482 6.756 18,587 10,807 12,198 er.891 73,285 e
. | Equity Share Capital 50002 | so0.02 | 50002 so002 | so00z| so0o002 | so002 | 50002 advemsmg In 1tS newspapers
9. | Reserves (excluding Revaluation Reserves as shown in - - - 250.843 - - - | 566.966 Tanft
i Bk Bl f pmats yzas or Publications. We therefore
10. | Earning Per Share {of ¥ 10/- each) recommend that readers
Basic : " i - i a “ ; " . s
Dilusted - 0.059 | 0.0069 0.135 0,372 0218 |  0.244 0,056 1,467 make NECESSary INQUIrIeS
Note: before sending any monies or
1. The above is an extract of the details format of the Standzlone and Consolidated Financial Results for Quarter and year ended on 31st March, 2020 filed with .
Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirement) Regulations, 2015, The full format of the Standalone and enterlng Into any agreements
Consolidated Financial Results for Quarter and Year ended on 315t March, 2013 are available on the Stock Exchange Website (www.bseindia.com) and on the . : .
Gompany's website (raghunathintiimeted.in). with advertisers or ofherwise
By the order of the Board . . .
For Raghunath Internationzl Limated aCtmg onan advemsement I
. G.N Chouwdhar
Place: New Delhi st any manner whatsoever.
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NIIT NIIT LIMITED Rt 17 < o AP 2
47 AR 29 9
. . ; : . , IR TAGERT e fopar Sar © o
Regd Office; 8, Balaji Estate, First Floor, Guru Ravidas Marg, Kalkaji, New Delhi-110019 q,fi,, P e ﬁw 2 TF YT T
FPh.: 81 (11) 41675000 Fax: 91 (11) 41407120 Website: http:/fwww.niit.com Email: investors@niit.com feeell # HTe@R, 25 SR, 2020
Corporate Identity Number; L74899DL1981PLC015865 3 Gﬁzﬁf"g %“mm@; 2020 |
THIK E H é 3135 é q
Extract of Unaudited Financial Results for the quarter ended June 30, 2020 ficha oo o) faar qer srge
(Rs. in Millions, except per share data) fg wmdT | © . _
gg AT dU-dl Ud X<l Tdddo] g
Consolidated Standalone B B s;%a‘@r W GG ©, D)
Jqarse  3rifd www.indiantoners.com @]
Quarter ended Year ended Quarter ended Year ended www.bseindia.com e WW%‘I
3 Months | Preceding 3 | Correspond- | Previous | 3 Months | Preceding 3| Correspond | Previous : F 2
S. Particulars ended months | ing 3 months | year ended ended months ing 3 months | year ended _
No. June 30, | ended March| ended June | March 31, | June 30, |ended March| ended June | March 31, gqg et Qgg%%
2020 31, 2020 30, 2019 2020 2020 31, 2020 30, 2019 2020 - 31.07.2020 i
Un-Audited| Audited Audited Audited |Un-Audited | Audited Audited Audited
(refer notes 4 (Restated - AHIATE TSRS US SIS [(THeS
and 5} refer note 4} d;}ll\;ll_;z49a(')}ODLl992PLC04705.5
1| Total Income from Operations 2,017.64 2,111.72 201781 | 889183 | 797.21 911.22 958.25 | 4,008.57 g st e T T
2 MNet Profit for the period (before Tax, TO: +91-11-27372194/97
Exceptional and/or Extracrdinary items) 398.58 53.98 278.88 | 1,216.10 335.87 296.38 216.32 | 1,415.61 A nfo@reiind.com,
aa?"gat www.rcind.com
3 MNet Profit{Loss) for the period before tax T
(after Exceptional and/or Extraordinary items) 389.99 {39.28) 13,288.96 | 14,132.92 301.86 (481.74) 14,796.61 15.217.78 TR o A Sl & o el (e i
4 | Net Profiti{Loss) for the period after tax (after Eﬁgg;‘ﬁﬁmlgiﬂww’zz wé'. o j;f
Exceptional and/or Extraordinary items) A9 31 T, 2020 T AT P q TG ¥
(before discontinued operations) 331.63 72.26 11,037.13 | 13,577.30 239,53 (378.01) 11,642.62 | 13,777.68 dEif R WO (@A T
5 | Profitf{Loss) after tax from discontinued RIS W fereIR, ST A RAIE R
operations (38.03) (66.34) (129.30) | (305.46) (5.18) (7.93) (69.36) (94.05) E}‘%Tj;;;waw;ﬁ?jfmw_
B Met Profit{Loss) for the period after fax (after wﬂﬁﬁ,wﬁlﬁaﬂgj—r; AR, 14 31T’r{?r, 202
Exceptional andl/or Extraordinary items) 293.60 5.52 10,907.83 | 13,271.84 234,35 (385.94) 11,673.26 | 13,683.64 1 ST S |
7 Total Comprehensive Income for the period E;E:j/ww{:f:c'ﬁndcz:l;} aj - a;r
[Comprising Profit/ (Loss) for the period erEEE. hitp://www bseindia.com/ R TR
(after tax) and other Comprehensive Income = 5 TR T
(after tax)] J01.43 37.29 10,889.69 | 13,310.14 240 22 (400.50) 11,571.98 13,649.44 Fd FARHAE TSI U0
A Paid-up equity share capital {face value of S g'if
Rs. 2 each, fully paid) 283.20 283.03 335.04 283.03 283.20 283.03 335.04 283.03 . ,iw
9 | Reserves excluding revaluation reserves 14,924 51 15.044.22 $= T el Forcora
10 | Earnings/(Loss) Per Share {of Rs. 2/- each) bt ——
(mot annualised, in Rs.) :
Continuing Operations — (gﬁfw;ﬁmm
- Basic 2.31 0.51 65.88 84.78 1.70 (2.67) 69.51 86.01 30 3 STe ]
- Diluted 2.30 0.51 65.27 84.31 1.69 (2.67) 68.87 85.53 % T A g o F e & wefg e
Discontinued Operations e e
- Basic (0.26) (0.47) (0.77) (1.91) (0.04) (0.086) (0.41) (0.59) ez TER, T A 3 T
Diluted (0.26) (0.47) (0.77) (1.91) (0.04) (0.08) (0.41) (0.59) o SffrTE, 2013 F1 AR 13 F19-9 (4)
Continuing and Discontinued Operations ;mwﬂ(m)m (q),;o;;;;?'q i
- Basic 2.05 0.04 65.11 82 87 1.66 (2.73) 69.10 8542 .
- Diluted 2.04 0.04 64.50 82.40 1.65 (2.73) 68.46 84.94 faee Sww wide fafres fome doiEd
FEEE ®ie 7. 12, SN A, ih-24, Wl
Notes: TR, T TR & fehe, TEHT T, T,
1. The above is an extract of the detailed format of quarterly / year to date Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and fewefi-110007 # %, % Wt &
Other Disclosure Requirements) Regulations, 2015, The full fermat of the quarterly / year to date Financial Resulls are available on the Stock Exchange websites CASER 3@“&??WW%%ﬁ§
r ¥ a T i = T m " “m w"
www.bseindia.com and www.nseindia.com and on the company's website, www.niit.com il e ) TRl A ¥ g B
2.  The above results were reviewed by Audit Committee and approved by the Board of Directors at its meeting held on July 31, 2020. TEw FH ¥ R 08.07.2020 W IEE
3. Total Income from Operations represent revenug from operations. ma.“"“a;"“'i ?E"."“'a"ﬁ: ‘“ﬁ"'iﬁ ﬁﬁwﬁ f;ﬁg
4. During the previous year, in line with its restructuring strategy of subsidiaries, the Company signed a business purchase agreement to purchase the business & forg <ol e, 2013 1 9R1 13 & siea
(excluding cash and cash eguivalents) from its wholly owned subsidiary NIIT Institute of Process Excellence Limited. :;F?WW%W SIS T BT T
Further, in line with its stated long term strategy of reducing exposure to low margin, capital intensive government business, the Company had decided not to pursue new m%mw%wmwﬁ
skill contracts in its wholly owned subsidiary NIIT Yuwa Jyoti Limited ("NYJL") and discontinue operations post completion of continuing commitments. During the previous e et =afem o1 feq wonferm 2 @1, 3 -
year the Company took over the intellectual property rights and other assets and liabilities from NYJL through transfer agreements. The above transactions were treated 2 W(WWW-.mca-gOV-in)Wﬁmm
as business combination and the Company had applied pooling of interest method fo account for such Business Combination. Based on the requirements of Appendix C A 3‘2‘?‘“ %ﬁm a“j‘% ;3 P
to Ind AS 103, the Company has restated financial information appearing in these financial results in respect of quarter ended June 30, 2019. WW; Waﬁﬁﬁmzﬁa?ﬁﬁ %Q?;
Im pursuance of applicable accounting standard (IND AS - 105), the net results (i.e. revenue minus expenses) of discontinused operations for the guarter of NYJL are 1 fed <kt gl o Smaf % FROT i SerE
disclosed separately under ‘Discontinued Operations’ along with correspanding restatement of the financial results for the previous periods/ year. zﬁq@ R ;"jﬁzgfm :Tj' g
9. During the previous year, the Group has decided to divest Mindchampion Learning Systems Limited (MLSL), lo a strategic / financial investor. In the interim period, o, Weheh e, 7 faeelt-110003
NIIT remains committed to support MLSL for continuity of operations and valug creation for all stake holders. In pursuance of applicable accounting standard (IND AS A Al I A AP STF H A
- 105}, the net results for the quarter of MLSL operations (revenue less expenses) are disclosed separately under 'Discontinued Operations’, along with corresponding nggg‘ﬁ [, =cAle-24, fg"“"ﬁa
reclassification of the consolidated financial results for the previous periods/ year. e o ot et e 7
By order of the Board foer s wrdae fafies
For NIT Limited ferepra e
Sdl- fafer: ¢ o (T )
M DIN: 00374973
Place: Gurugram . ‘ ‘u’lja? K T!‘ladani Frare, W W, 10, T A e
Date : July 31, 2020 Vice-Chairman & Managing Director SR, TR-244715




FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF IMPERIAL FASTNERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of Corporate Debtor Imperial Fastners Private Limited
2. Date of incorporation of Corporate Debtor 29/04/1982
3. Authority under which Corporate Debtor is | Registrar of Companies-Delhi
incorporated / registered
4. Corporate Identification No.of Corporate | U74899DL1982PTC013567
Debtor
5. Address of the registered office and principal
office (if any) of corporate debtor Registered office: 1092, Shiv Motor Market, Bara
Bazar, Kashmare Gate, Delhi-110006
Factory/Corporate Office Address: Behrampur Road,
Khandsa, HSIIDC, Udyog Vihar, Phase VII, Behind
Haryana Roadways Workshop,
Gurgaon — 122001, (NCR) Haryana, India
6. Insolvency commencement date in respect of | 29/07/2020
Corporate Debtor
7. Estimated date of closure of insolvency | 25/01/2020 i.e. 180 days from the date of
resolution process commencement of CIRP being 29/07/2020
8. Name and registration number of the | Sanyam Goel
insolvency professional acting as interim | Reg. No. IBBI/IPA-002/IP-N00138/2017-18/10397
resolution professional
9. Address and e-mail of the interim resolution | Address: Unit No. 110, First Floor, JMD Pacific
professional, as registered with the Board Square, Sector 15, Part 1, Gurugram, Haryana-
122001
E-mail: goelsanyam@gmail.com
10. | Address and e-mail to be wused for | Address: Unit No. 110, First Floor, JIMD Pacific
correspondence with the interim resolution | Square, Sector 15, Part Il, Gurugram, Haryana-
professional 122001
E-mail: cirp.imperial @gmail.com
11. | Last date for submission of claims 12/08/2020 i.e. 14 days from the date of
commencement of CIRP being 29.07.2020.
12. | Classes of creditors, if any, under clause (b) of | No class of Creditor could be determined at this stage
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)
14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://www.ibbi.gov.in/home/downloads
Physical Address: Unit No. 110, First Floor,
JMD Pacific Square, Sector 15, Part I, Gurugram,
Haryana-122001

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Imperial Fastners Private Limited on 29/07/2020.



mailto:goelsanyam@gmail.com

The creditors of Imperial Fastners Private Limited, are hereby called upon to submit their claims with

proof on or before 12/08/2020 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class [specify class] in Form CA. Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;
Form C for claims by Financial Creditors;

Form CA for claims by Financial Creditors in a Class

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors.

i

Sanyam Goel
Interim Resolution Professional
Reg. No. IBBI/IPA-002/1P-N00138/2017-18/10397

Date: 31/07/2020
Place: Gurugram
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